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Shri S.Famdey, counsel for the applicant
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Shri ©.Np Chowdhury, counsel for theagglicant,
none for the rexpondents,
On the reguest of the counsel for the

applicant, case is adjourned to 09.04.1997 for con-
v

W

(V.N.Mehrotra)

sl eration of stay matter,

.. vice-Chairman
; J7./ 9.4.87. Shri S.N. Choudhary, the coufisel for the applicant..
» Shri P.K. Verma, the counsel for the respondents.
Thé learned couhsel for the applicant prays for
three weeks time to file rejoinder. Allowed.
. 2. Thare.is Qo stay order in this case. The matter
can be finally hsard by the Single Member Bench on |
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10./ 22.8.97.  Shri Sudama Pandey, the counssl for the appligant,ﬁ

' On the'ground of illness of Shri P.K. Verma,

the counsel for the respondents, ths case is adjourned

" to 25.9.97 for hearing. | | v
' |
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: : i} Vice-chairman {
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Vice-Chairman
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.Note of Resistry . Orders of:the Tribunal h
1 5/4. 6, 1998 Shri Sudama.Pandey, learned counsel for the applicant.
List before the Single Member Bench for
; | " hearing on 24.8.1998. \ﬁé@y
R ( L.R.KPrasad ) 7 (VLN Mehrotra )
H ; MBS, RTEEE P R Membf?l—' (A) e Vice-Chairman

| - 16/24.08.98 : aLiS§3°ﬁ?59~ii-1998 for hearing.

=

oL N
.  (L.R.K.Frasad)
SR - Member(A) |

17/9.11.98 - List it on 25.1.1998 for:hearing.

ame (L.R.K PRA3AD)
. Mamber (A)

118./ 25.1.99. ' Shri Sudama Pandey, the counsel fecr applicant.

List it on 26.4.99 for hearing.

gl
/ces/ (LAKSHMAN JHA)
MEMBER (2)

19/26,04,99 Shri S.Pandey, counsel for the applicant,
List it on 29,06,1999 for hearing.,
1 (™
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(La kshmanJha) (Le Re Ko Prasad)
SKI Member(J) ‘ Member(a)




MES,

71/16.8.1993

MES, *

22/5.11.1999

2C/29. 6,1999

None for the parties. '

Shri Sudama Pandey, counsel for the ap!:tfjcgntf'
. The learned counsel for the applicant
states that he has to file some department'a-l
circular orders in support of the claim of the
applicant for refund of damage rent deducted-
férbm his salary, List it for hearing as part=
. heard on 1g,8,1999,
~

( Lakshman Jha )
Member (J)

Wrongly listed As it is a part-heard

matter, let it be listed for heanﬁas part—heard
appropriate

'before theZS“ingle Member Bench when .constituted,

(\9(6_5-32/

* ( Lakshmdn Jha ) ' ( L.R.K,Prasad )

Member (J) - Member- (a)

".‘f None ‘for the Jappliéant‘. A

- Shri P. & Verma, counsel for the respondents,

L : The circular as required to be filed

by the applicant has not been filed as yet,

,As a last chance, list it far hearing on
10,12,199¢ as part~heard, 14 o

( Lakshman Jha )
~ Member (J)
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a0 | | | U (LJHA)
B v . , S MEMBER(J)
“24/14,1,2000' List it Pefore the appropriate Bench for

SR A

23/16.1?.99 " sh. s. Pandey, ceunsel for the applicant.
‘ - None feor the respondents.

The counsel f@r the applicant states that the

circular required ‘as in the mannual the cwpy of which 1is
geing to file. He further states that there is @ decision

'of the Tribunal which covers the instant case. He lis directed
‘to file the same, on the ‘next - date. -The arguments concluded.

.Llst_lt for directien on 14. 1‘2000 .«

OQ/\\V'

direction as and when the Bench is constituted

*

_ (hﬁmmJM) L (hR&&wﬁ
MBS, - ~ Member (J) o | Member (A) )
25/27.1,2000 - theconcerned Bench i$ not awailable,

.. list it fer hearing on 15,2, 2000 ag part-heard

at 2,30 hours,
|
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( L.R.K Prasad. )
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26/19.04.2000 . None ®or the. either side.,

for‘di:uctlon.
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26/15.2.2000 Sh,. S.Péndey; counsel for the applicant. »
Sh. P.K.Verma, coinsel for the respondggzs.

In course of argument it transﬁi?edlthat
the respondents Qailway‘has taken*a categdiioél stands in
the WS ., trat the appllcqnt was transforred to varlous
places wlth dlfterent Hgrs. for which he was paid transfpr
advance also. He was never allowed to retain his qnarter '
in questlon at boncpur as his perman>nt resmdencee édgriﬂg
the pearlbd he was transferred to other places. The ‘
counsel for the ?ppllCdnt/Qn the che; hand §X&x shbmitted
that the appliéantzof couisg was transferred to other
places but thdsc transfexwere not permanent in nathre and
he was not required to change his ligrs.. It appear% from.
the record that the applicant'bas not filed rejoin@er
refuting the f®xx% aforesaid averment c¢f the respbndents
Rallmays. ﬂonﬁlderlng the aforesald facts and c1r¢umgtance
the apblloant 1* dlrected to file supplementary dppllCdthﬂ
rejoinder to th@ WS in xnxggpgtof the aforesaid averment
in the ¥S. He is also directed to file transfer orderr
to ascertain as to whethér the transfér to varlous places

A was - in the ncture of oeputatlon transfer or oermdnent
transfer. List it for hearing on 29,.3,2000 at 2. 30 pm,

1 v ' W\

- KKT L : o (LawTHn)
A VEMB.R{T)

27/29.3.2000, . Nore for the applicant.
. i Shiti P.K,Verma, counsel for the respondents,

. List it for hearing on 19,4,2000, -

- " ( 183xshman Jha )
MEB, . Member (J) ‘
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4 28/19.04.2000, . - None for the. eithér side, - - .

i_ wrongly listed before th1° Bench, This is a
partehead mattcr.nngumwnt had already baen concluded before
A SMB as per omer dt. 10.12. 1999, - |

: Let it berlisted b@to the said Bench on

28 04.4000 for direction,

SKI (L.R.K.Prasad)W—j . (B.Narayan)/v.C.

-‘29/28.4.2000' Sh. S.?andey,-éounsel for the applicant.
| ‘ ‘None: for the respondent.

Oidef dated 15.2.2000 not complied. The respo-
ndentg is directed to comply with the order. List '
1t for hearlng cn 26,5,2000

OQ)W/

AKJ (L HMINGLIANA) (L.JHA)
‘EMBER(A) ' | MEMBLR(J)
30
26. 5 2900 Due to none-availability of pivision
CM Bench, list it on 25.7.2000 for hearing,

LeR . K.Prasad) )

Member (A)

51/25.7.2000 Sh. S.Pandey, counsel for the applicant.
Sh. P.K.Verma, counsel for the respondent.

Sh. Pandey, states that he has not received

any instructions from the applicant and therefore prays
for withdrawal of his power. The prayer is allowed, List
it for hearing on 28.8,2000 .

| R’
AKT (L +HMINGLIANA) (L JHA)
MEMBER (A) . MEMBER(J)
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31/28.08.2000 .:: For.wamt of time,. the hearing is adj?urned

to, 08.11.2000.

(}25\?

(L.Jha)/M(J)
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PR T - -

(L. Hringliama)/M(a)

B2/8.11, 2000 None for the applicant, _ .
“8hri P, K Verma, Counse 1 f',c';i'" the résbénc.ier-ut's.

The learred counsel for the applicant Shri

.. Sudama_Pandey has .alr gady -Withdrawn his power,’

: . as it
appears fr?m- the order datea: 25.7,2000, In

view of the

above, the O A is dismissed for default,
MES, ( Lakshmarg Jha )
Member (J)




